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Pr’esmt ¢ Hon'ble Mr.D.Purkayasthas Judicial Mgmber.

4

N Hon'b le FE.G.S;'I'hingia‘ Administrative Membgr.

B.0.PAL
. ' \

'’ : . VeNo FATHUR
- DIVISIONAL RAIL LAY PANAGERs
. DHANBAD)» EASTERN RATLLAY,

For the applicant Neme

!
For the alleged centemner/ s IM.MK.Bandepadhyays ceunsel,
| responden ts. :

l ' ' | ORDER

e

D.Purkayasthas J, M
|
Nene appears en behalf of the applicant,
- 2e We find that the applicant has filed this contempt petition

<

, for|nen~complisnce of the directions ef this Tribunal dated
21.4.1997 passed in 0,A,428 of 1997 (annexure * X' to the applicée
tion)., But M.MK.Bandepadhyays appearing on behalf of the

all?gcd contemerss submits that the erder dated 21.4.1997 has
net been extended after Sth My, 1997» and hencé this applicétim
has;becoma infructucus, -

i

3. ' This contenpt petitien is thus dismissed being deveid ef

merit,
4. ' No erder is made as to costs,
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